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[Shri Arjun Arora]

The Minister very correctly pointed to
the high degree of concentration of audit
work in the country. The result is that
thousands of auditors, thousands of those
who have got the Charter of Audit, are
unemployed as far as the audit work
is concerned, and the work is concen-
trated in a few firms. I named four in
the Dbeginning of my speech when I
moved the Bill, and those four firms have
been dominating the scene for more than
sixty years. And during these sixty years,
the young auditor has had only two
options.  He has either got to accept a
low-paid job with the established firm of
auditors or engage in what is called income-
tax practice for which . . .

SHRI A. D. MANI : Malpractice.

SHRI ARJUN ARORA : It is a mal-
practice. . . no charter or no qualifications
are necessary.

SHRI A. D. MANI :
lawyers ?

SHRI ARJUN ARORA : Our auditor
Member talked about confidence bet-
ween the auditor and the management.
He said that the continuity of the associa-
tion of the auditor with the concern led
to a sort of confidence between the mana-
gement and the auditor. That is the thing
which we want to avoid . . .

SHRI A. D. MANI : You want con-
flict ?

SHRI ARJUN ARORA : . . , because

What about the

the auditor is the watch-dog of the
shareholders. He is the watch-dog of the
society.  He is not a confidant of the
management, he is not a person who is

engaged to discuss the private affairs of
the management. The main objective,
the purpose for which the auditor is
provided in the Companies Act, is that
there should be somebody to protect the
interests of the minority or stray share-
holder who has put in his money and does
not have the time, the resources and the
ability to participate in the managemen
of the concern. Itisfor hissake that the
Companies Act provides for appointment
of auditors and the management is doing
something just contrary to what the pur-
pose of the Companies Act is. Mr, Kaul
correctly pointed out that the confidence
of which the Auditor Member is very
proud results in mechanical audit and the
auditor becomes a mere rubber stamp who
certifies the balance sheet prepared by
the company’s own accountant.
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I am grateful to the hon’ble Members
who participated in the discussion of my

Bill. But .or one or two Members every
one supported the Bill. The auditor
Member, of course, is subject to the

discipline of the Institute and he had to
oppose this Bill. I have nothing to say
about it. The other person who opposed
this Bill was my learned friend, Mr.
A. D. Mani, who is very particular
about fundamental rights but does not
know the fundamentals of the funda-
mental rights, = He wanted to give the
companies  the right to manage their
affairs as they like. I hope when he ap-
plies his mind coolly to this question . .

SHRI A.D. MANI (Madhya Pradesh) :

I am always cool.

SHRI ARJUN ARORA

realise his mistake.

SHRI A. D. MANI What about
lawyers ? They should go by rotation also.

SHRI ARJUN ARORA : The Minister
has accepted the principle behind my
Bill that there should be no marriage
between the auditors and the manage-
ment, that there should be rotation, that
the auditors should perform certain
useful purposes. He is also conscious of
the bad businessman’s ingenuity because
he has pointed out the manner in which
the bad businesuman may escape the
provision of the Bill which I have moved.
He has, however, given a welcome as-
surance that the Government will apply
its mind to this question and bring for-
ward a comprehensive Bill. In view
of that assurance I request the House
to permit me to withdraw the Bill and
let us hope the Government brings forward
a drastic revision of the whole Companies
Act including the provision regarding
the audit,

The Bill was, by leave, withdrawn.

¢« o @ he Will

STATEMENT RE INCIDENTS IN
THE WEST BENGAL LEGISLATURE
ON 31ST JULY, 1969—contd.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKILA) :
Madam Deputy Chairman, as far as this
West  Bengal matter is concerned, we
have received a short report from the
West Bengal Government. But that is not
sufficient to make a statement which will
give sufficient information to hon,
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Members here.  The same question was
raised in the other House and there too
we submitted that we should get a lttle
time so that we get a fuller information
and fuller report from the West Bengal
Government  Based on that and based
on our own report we shall like to make
a statement before this House, if you
permit, on Monday.

SHRI A. D. MANI (Madhya Pradesh) :
I do not want to embarrass the Minster
by asking many questions. I would hLke
him to examine whether any of those
officers who were responsible for disci-
plme of the force which imvaded the
Assembly  Chamber tendered any ex-
planation. We would like to have that
explanation mentioned when the hon.
Munister makes that statement.

ot TN (I g3w) 4SS,
waAFr a8 Fem & f& wrgwm fafwex
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7 ¥ AT y@ad F ogaAr @ e a@eg
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gfaga 1 @0q F & fag oF dwqa
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% AT A Ag AT )

THE DEPUTY CHAIRMAN : That
will do. Mr. Dahyabhai Patel. I may

inform the House that I am admitting a
Calling Attention notice on this 1ssue on

Monday.  Therefore, you may now say
m  bref.
SHRI DAHYABHAI V. PATEL

(Gwjarat) : I am afraid we are not satis-
fied with the information that has been
gwen. From time to time, I am not
referring to the incident 1n the Assembly
only, and from the day we started I have
been giving Calling Attention notice
and asking for information on what 13
happening 1 Bengal. Law and order 1s
completely out of hand. People’s courts
are bemg held at every street corner in
every wvillage and law 1s being administered
by the panchayat of youths belonging to a
particular party that does not owe allegiance
to the Unmion Government or to the Consti-
tution but which claims allegiance to a
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[Shri Dahyabhai V. Patel]

foreign power. What more do you expect ?
The Home Ministry i3 guilty of misleading
the House and keeping facts away is
colluding, if you like to say, with the West
Bengal Government as it is constituted
today. The Government of India should
have taken a much firmer stand and told
the country what is happening in West
Bengal. It is a very serious situation.
I am wondering how the Central Govern-
ment can sit relaxed in these conditions
with such complacency, when we are
about to lose a part of India practically.
If you lose West Bengal where is Assam
and Nagaland about which you seem so
anxious ?

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Ha, ha.

SHRI DAHYABHAI V. PATEL :
There is no question of “Ha, Ha’ because
that is what you want. Where is your
allegiance ? Your allegiance is to Peking.
Your allegiance is to Moscow, not to this
country.  That is the root cause of the
trouble and the Home Minister is shielding
these people which is very wrong.

THE DEPUTY CHAIRMAN : I
think we need not go into all this. How
many Members want to speak ? Mr.

Gupta. Please be brief.
SHRI BHUPESH GUPTA (West
Bengal) : No question of being brief.

You have allowed a governinent formed
constitutionally  being called a foreign
agent, a government formed by 14 parties.

sy TSAEEY ¢ T 9T feagme
g1 g AT gmiTr sz N fawd =%
Fifsaar |

THE DEPUTY CHAIRMAN : Mr.
Rajnarain. The Minister will give his
statement on Monday. Therefore, if one
or two Members want to say something
let them say.

Y THATEN : TA7 ST T F3 FgT
agy, fa% uF aaTa 997 §, APFT @IT
feqmo 21T § @ gUT s o o
<hgam, gw f&T a1 |

THE DEPUTY CHAIRMAN : All will
be allowed to speak again when the Calling
Attention Motion comes up on Monday
and the Minister makes a full statement, or
gives whatever information he has then,
but even so if Members want to say
something then can say it briefly now.
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SHRI P. C. MITRA (Bihar) : Madam,
I would only like to know whether the
Minister i3 awaiting the report of the West
Bengal Government or he has got some
other source of information of his own
from which he will get this information.
Ifitis only from the West Bengal Govern-
ment, then I must say that whatever ap-
pears in the Press is sufficient and we
need not ask for any other report, as we
have got different versions in different
papers. But if the Government is awaiting
any report from its own agency, then we
certainly should wait for that report so
that we can know the truth. Otherwise,
already  the comment of the Deputy
Chief Minister has appeared that there
is a deep-laid conspiracy behind it and
there are certain comments also of certain
newspapers that they are trying to implicate
certain persons or certain parties. There=
fore, I would like to know whether
the Government is awaiting any report
from its own agency also besides the
report of the West Bengal Government.

SHRI C. D. PANDE (Uttar Pradesh) :
Madam I want the hon. Minister to make
particular enquiries from the angle of the
Central Government employees in Bengal
and also the State Police force, because
for the last six months there is a subtle
move—and it is ostensible also—to replace
the entire police force by a party police
force. The first thing they did was to
terminate the services of the Inspector-
General of Police. and we have seen in
Calcutta—Mr. Bhupesh  Gupta will
bear me out—that there is a move , .

SHRI BHUPESH GUPTA : I
not bear you out on anything.

SHRI C. D. PANDE 7. . ."to supplant
the entire polire force by their party forces.
How far is that true ? That has to be found
out. This information will not be furnished
by the Government there. This your own
agency will have to find out.

SHRI KRISHAN KANT (Haryana) :
I would request the hon. Minister,
when he makes the statement on Monday,
to give some other version also and not
merely what the State Government says.

will

The genesis of. this incident—how all
this  happened—has to be found out.
Mr. Rajnarain has said that some new

union is trying forcibly to replace the old
union. So unless we go into the genesis
of this incident, it will not be possible for
us to judge this whole affair. If you merely
give us the details of the incident, on which
date it happened- and-so on, it will not
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enable us to know the genesis of the whole
thing. I would request the hon. Minister,
when he makes the statement on Monday,
to bear this in mind and let this House
know how this whole thing developed.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, we would naturally
wait for the report which is to be got from

the West Bengal Government. I think
the West Bengal Legislative Assembly
and the West Bengal Government are

quite competent to deal with the matter,
as indeed they shall be dealing with it.

SHRI DAHYABHAI V. PATEL
Questioned.
SHRI BHUPESH GUPTA : You

can question it, but millions of people are
not questioning it. They shall be out in
the streets to question you.

SHRI DAHYABHAI V. PATEL
There is a reign of terror there.

SHRI BHUPESH GUPTA :
can say these things...

You

THE DEPUTY CHAIRMAN : Anyway,
you please put your points.

SHRI BHUPESH GUPTA : It is
not a question of putting my points when
a Government has been called a foreign
agent. And you allow such statements to
be made on the floor of the House. I
strongly protest against this filthy, foul,
scurrilous statement. You can say anything
you like about a party. This Government
18 constituted by 14 parties, not one party,
and that Government is being called a
Government of a foreign agency. It is
an insult to our nation, and only people
who have lost all their sense will make
such a statement. I am not dealing with
his party; not one Member have they
got in the Bengal Assembly. Whatever
we may have done or may not have
done, one thing we have done is that the
Swatantra Party has been obliterated in
Bengal.

Madam Deputy Chairman, here I
should like to invite your attention to a
report in the Hindustan Standard which
is nothing but a Congress paper; they
support the Congress—it is well known.
“Policemen on the Rampage in West
Bengal Assembly. Conspiracy, says Basu.
Attack Against Democracy—Ray” Mr.
Siddharta Shanker Ray, Leader of the
Opposition in the West Bengal Assembly,
ie. the Congress Party, has not only
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been obliged to condemn it as an attack on
democracy, but he wanted to have a
resolution immediately passed by the
Assembly condemning such action. And
here we have got this spectacle of Mr.
C. D. Pande getting up and saying such
things.

SHRI C. D. PANDE : The facts are
there.

SHRI BHUPESH GUPTA : Madam
Deputy Chairman, my friend, Mr. Raj-
narain, asked for an enquiry. I am in
favour of it. I am not saying who is behind
this; I am not going into it at the moment.
But it is interesting that before the attack
was launched, Mr. Nepal Roy, a Con-
gress M.L.A. and also a former Minister
in the Congress Government, addressed
these policemen.  Anyway find it out.
For the last few weeks we have been get-
ting reports of a conspiracy to incite
policemen  against the West  Bengal
Government. I would not name them;
let them be named on the floor of the West
Bengal Assembly by the leaders of the
Bengal =~ Government. Some  retired
officials, including the Inspector-General
of Police, have been involved.

SHRI C. D. PANDE : Name them.

SHRI BHUPESH GUPTA : We shall
name them, not only name them, but
pursue them. But I would not do it here.
I think the West Bengal Government will
make all the facts known to the public.

Madam Deputy Chairman, let us not
be carried away by partisan considera-
tions here. We may have our grievances.
But we have avoided bringing demonstra-
tions inside the Assembly or Parliament.
It is quite possible for you to do so in
certain parts; it is quite possible for us to
do so in other parts. But over the last
19 years since the commencement of the
Constitution, we have fought outside.
We had not brought any demonstration
inside the Assembly chamber. For the
first time in the history of our country
since the constitution came into existence,
we have this monstrous sight of policemen
entering the Assembly chamber, trying
to beat up the Speaker and Assembly
Members inside the House.

SHRI C. D. PANDE : What about
the insults you hurled at the Governor ?

SHRI BHUPESH GUPTA We
never did it. Sometimes you mav feel
like beating me.

SHRI C. D. PANDE : No.
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SHRI BHUPESH GUPTA : Some-
times I may feel like beating you. But
it is a different thing if others enter this
chamber and beat either you or me or
both of us. Mr. C. D. Pande should
understand this. Do not try it, because
if you allow such things, tomorrow we
may see some people, police or the military,
entering the Parliament and beating all
of us. Therefore, you will agree that we
must not treat it as a partisan  issue.
Madam, from the reports I gather that
only a handful of policemen, about 100,
behaved in this manner. And West
Bengal has got 40,000 policemen. There-
fore, I would not blame the police force
as such at all. Some people have been
worked up, instigated and we know it
has been going on for some time now.
It is the result of that provocation, insti-
gation and incitement against the West
Bengal United Front Government.

That is the position. Therefore, I am not
blaming even the entire police force.
Please note it. But I would ask the House
to calmly consider one thing. Whatever
the differences, let us all come to one
agreement that the military or the police
must not enter the Parliament to behave
in this manner. We assure you that the
West Bengal Government will deal with
that in that spirit. I do not know whether
the Government of India has sent a word
of congratulation to the United Front
Government of West Bengal on the calm,
dignified and yet resolute manner in which
they faced this provocation and handle
the situation. The West Bengal Govern-
ment deserves universal approbation and
congratulation of the whole nation—
particularly the Home Minister, the
Deputy Chief Minister who is in charge
of the Home portfolio. (Interruptions)
Therefore, Madam, he should say that
here today; in this Parliament, whatever
we may think about the details of it,
about the genesis of it, one thing is quite
clear that we should not allow any party,
_whe.ther it is your party or my party, to
instigate the police to enter this Chamber,
rushing into your room, chasing you
out of your room, entering the Minister's
rooms, beating up the Members here in
this House. We do not like it. I am sure
nobody in this House likes it. Surely we
cannot put up with this monstrous chal-
lenge to the parliamentary institution
which has taken place in West Bengal
when a handful of policemen, simply
because they have got guns and lathis in
their hands, entered the Assembly and
laur_lchcd an attack. This is a grim fore-
boding. .. (Interruptions) 1 am afraid of

[RAJYA SABHA]
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what has happened there. Such a thing
should not be allowed to happen any
where again. Whatever report you may
get or you may like to get, the authority
to give that report is the Chief Minister
of West Bengal on behalf of his Govern-
ment and also the Speaker of the Legislative
Assembly. The incident took place within
the Legislative Assembly, in fact inside
the Chamber, when the session was on.

Again, Madam, I must launch here
my strong protest against those who are
instigating the  policemen  who have
behaved in this manner, indulged in van-
dalism and violence.  Let us not bring
in other issues. But the Government of
India should fully cooperate with the
West Bengal Government, a constituent
of the Union of India, in dealing with
this situation which is a threat not only
to a particular party or a combination
of parties or a particular type of Govern-
ment, but to the very foundation on which
the principles of our Constitution stand,
on which the whole parliamentary system
stands.

Once again I would express my ap-
preciation of the manner in which the
West Bengal Government has behaved. T
would also express my appreciation of
the restraint the people there have shown.
They are meeting in the maidan there
in a big mass rally today with great
self-restraint.

(Several hon. Members rose to speak.)

THE DEPUTY CHAIRMAN : I do
not want any further discussion on this,
I have admitted a Calling-Attention
Notice on this and according to the rules
for the Calling-Attention Motions, all the
names that will be there on the Calling-
Attention Motion, will be called and all
those Members will be given an oppor-
tunity to ask questions.

ot VUAARWA © W UF  GAIT AT
AR g A T AT F grAar &
FZAr g1 F A FRAT WgAr § o gy
g a1 wg g fp gfew ==t sl
FE AT FgFTET g T
q wumar £ fF gew 7 % ¥ =W
geqr F1 fasn @t wifgd | zod S
ar g 2 fF Sgr g afssawx dor
g1 aaf w gfaw gfamass SiwT sa
JEE ® FHT g, 7 39 gTqy Fy fael
g ey gWr # g anfEy
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st fatwx wat (757 92W) (IX TF
T T 7 gf am AT g @ qAH
T AT a9 & qar A fwwr a
wifgd

(Again several hon. Members rose to speak.)

THE DEPUTY CHAIRMAN : I
cannot allow any more, whether it is for
one minute or two minutes or three
minutes . . . (Interruptions)

SHRI DAHYABHAI V. PATEL : I
spoke but I did not repeat myself three
or four times as some Members do taking
the time of the House and repeating
themselves twenty times. .. (Inferruptions)
This is not fair at all, Madam.

THE DEPUTY CHAIRMAN : Mr.
Sen Gupta.

SHRI ARJUN ARORA
desh) : Madam...

THE DEPUTY CHAIRMAN : Mr.
Arora, please.

SHRI- DWIJENDRALAL SEN
GUPTA (West Bengal) : Madam, the
matter i3 a very serious one. 1 have been
pained to note that some of the Members
are introducing  extraneous matters
when everybody should join together to
condemn the police for their most un-
democratic action and we should not
bring in any of the extraneous matters
that have been talked over here. We
ghould all join together and condemn in
one voice what the police did, as a very
serious thing.

SHRI LOKANATH MISRA (Orissa) :
Madam, I will take only three or four
minutes.

THE DEPUTY CHAIRMAN : What
do you want to say ? Please be brief.

(Uttar Pra-

(Interruptions)

SHRI LOKANATH MISRA : Let
me finish speaking. I read in the news-
apers this morning that Mr. Ajoy
R'Iukhcrjee had sent a full report in a
telex message to the Prime Minister. If
the reports in the newspapers are true,
then the Government of India is already
in possession of all the facts about
the incident that occurred yesterday.
I would like the Minister to let the
House know whether what has appeared
in the newspapers today that a telex
message had  conveyed the entire
matter, all the facts of the incident, to the
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Prime Minister, is true or not. Number
two.  Since he has expressed certain
opinions, we must also be allowed to
express our opinions even though it may
take two or threc minutes. I also join
as a democrat in condemning the police
behaviour in the Asembly. This may
be for any reason, whatever the reasons
may be for the particular behaviour of
the  police, it should be condemned
because the premises of the Assembly,
of the Parliament, are supposed to be
pious places so far a8 the democratic
institutions are concerned. Therefore, any-
thing untoward happening in these
places  should be condemned. There
is no doubt about it. But the inspiration,
Madam, came when first Dr. Profulla
Ghosh  during his chief ministership, was
hurt on the head by one of the Membery
of the  Assembly, who belonged to the
Communist Party, may be , it was the
Left Communist or the Right Commu-
nist—there are 8o many shades. ..

SHRI BHUPESH GUTTA : But he
was not a policeman. ..

(Interruptions)

SHRI LOKANATH MISRA : Let me
have my say. I am putting the points . . .

SHRI A. D. MANI : He is putting
the points well.
SHRI LOKANATH MISRA : This
vandalism, this hooliganism, was first
introduced inside the Assembly Hall by
Members who had taken oath under the
Constitution. They had inspired the
policemen. This damage, this large-
scale  hooliganism, in the State was
inspired in a way by the Government
there.  Then, what can we expect of
other people ? Indiscipline has flowed
into  everything, every sphere of life.
Therefore, since policemen are also a
part of the society in West Bengal, pro-
bably this behaviour is the result of that.
The entire responsibility for this should
go to the Communist Party, the Left
Communists or the Right Communists
or the Naxalites, for introducing, for
inspiring  indiscipline  into the people
as a whole and the consequences of it

culminating in the misbehaviour of the
police also.

DR. BHAI MAHAVIR (Delhi) :
Madam, I would like to join in the senti-
ments being expressed regarding the
feelings of disapproval that we have
about the incidents that occurred in the
West  Bengal  Legislative  Assembly.
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Mr. Bhupesh Gupta has been at pains
to express his disapproval of these inci-
dents. But I would like to submit that the
whole philosophy or the way of thinking
which the Communist Party is preaching,
more particularly the Left Communists
and the so-called more left part of it, the

way they are introducing politics into
all elements of our life, in the police
force, ir the services, and not only in
these but in students, in  universities,

has its culmination in what we have seen
in Bengal in this incident. What is
pitiable and what is condemnable, there-
fore, is that this type of thought should
be introduced everywhere, that police-
men are made victims of political policies
and they are not allowed to perform their
duties honestly, diligently, impartially,
and they are told not to help people who
are victims of gheraoes although the
courts have ordered them to do so, and
the Communist Party which is in power,
has asked them not to do it. When this
is clone, the police people will naturally
like to behave in the manner in which
they think it will be to their interest,

It has been s1id that we condemn the
police. T would like to make a distinction.
The people who went there, whether thev

ere 5200 or 5%0—one tepoct says they
were 5000 and Mr. Gupta says they
were 100 . . .

SHRI BHUPESH GUPTA : One
hundred entered the Assembly,
DR. BHAI MAHAVIR What-

ever the number was, they went as police-
men or they were people in police uniform
but not the police a: such because the
Police Force 1s a force when it obeys a
certain discipline, follows certain order
and it is ordered by the respective autho-
rities or the people who are in command.
Then only it is the Police Force ; other-
wise they are just men in uniform and
awhat they do should not make us condemn
the Police Force. We should condemn
the people who went, whether they were
in uniform or in other dress. Anyway
it was sown by the Left Communists ;
they are reaping the whirlwind. When this
matter is looked into it should be looked
mto from all angles. The threat to the
Constitution which is posed by the Com-
munists Party should be seen in its pro-
per perspective,  They should also  know
what they are going to get because if it
happens in one place, it can happen every-
where and this is a very serious challenge
to our Constitution.

[RAJYA SABHA]
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it qgsw qex (fage) : graamfy
agear, wft o %o AIHR Y FT B
39 aig FY fafaa I Gz amw A
g1 @ &1 gfaar a9 & T@ 7 OF
FAET T § gt o e e Jar8
TE T AFIATHIFT o Gro Ao (THo)
¥ faoi foar mar ok uTw 3w
F Hfear AW F AR O O &
Tqy; qatar fear ..

THE DEPUTY CHAIPMAN :1I do
not want any information. I dc mnot
want a speech from you.

off TP AR : AT THH QAT AIA
qQET | FAFAT X AT FB @0 & IGHT
w0 g & v agt o 3@ o gfew
FT A TT AT AHA FIA FT AT
gradl &1« W gArgEs we w1 OE
odft & Il g, Afew gwl S
131 987 q¥ /X ATTET & . .

THE DEPUTY CHAIRMAN : I have
allowed many Members and many more
want to speak I have allowed a Calling
Attention Notice on this and whatever
names came by 10°30 in the morning,

I think, we will have those names on the
Calling Attention Motion.

Have you Mr,

Shukla ?

SHRI VIDYA CHARAN SHUKLA :
No.

anything to say,

THE INDIAN PENAL CODE
(AMENDMENT) BILL, 1967

SHRI M. P. BHARGAVA (Uttar Pra-
desh) : I move :

“That the following amsndments made
by the Lok Sabha in the Indian Penal
Code (Amendment) Bill, 1967, be taken
into consideration :

Enacting Formula

1. That at page 1, line 1, for

‘Eighteenth’ substitute ‘Twentieth.
Clause 1

2. That at page 1, line 4, for

‘1967 substitute ‘1969,



